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type of Poiice force should be deve-
loped because they understand the
language of the people and they are
in conformity with the traditions of
the loca]l people and they can take
care of thy problems of law and or-
der there in a better way than some
of the police forces imported from
outside. But even then, taking all
those points into account, the total
expenditure on the Police is less than
10 per cent. I would not like to go
into the details of the figures which
are already given in the budget pro-
posals, but I will mention some of the
figures.

Even in & small State like Nagaland
Rs. 4 crores have been allocated for
power, Rs, 3 crores for industry, Rs. 2
crores for agricultue, Rs 5 crores for
education—and I may tell you that
Nagaland is one of the North-Eastern
States where the cxpenditure on edu-
eation is much more compared to
other similar Steles.

One point has been raised by some
Hon'ble Member, and that is about the
Nagaland Paper and Pulp Project, I
entirely share his concern that the
project should have been counpleted
earlier. Bul it iz g project which is
practically entirely financed by the
Government af Inda, and it is a pro-
ject worth Rs, 69 crores. I do hope
that by 1977 we will be able o take
care of this problem. Certain other
projects are coming up and, as a re-
sult of the commissioning of the pro-
jerts and the development of infras-
tructure there, we hope that more
and more people of Nagaland would
share the national prosperity and
development and would be brought
into the mainsiream of national life.

MR. CHAIRMAN: The quertio
is:

“That the respective sums not
exceeding the amount. on Revenue
Account and Capita;  Account
shown in the fourth column of the

Order Paper be granted to the
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President out of the Consolidated
Fund of the State of Nagaland to
complete the sumg mnecessary to
defray the charges which will come
in course of payment during the
¥year ending thy 31st day of March,
1976, in respect of the heads of
demands entered in the second
column thereof againsi:e

Demands Nos. 1,3 to 9 and 12
to 55,

The Mution was cdopted,

17 hra,

NAGALAND APPROPRIATION NO.
(2) BILL,* 1975

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERIEE):
Sir, 1 beg (o move fur leave lo in-
troduce a Bl 1o authorise payment
and appropriativn of certam  sums
[rom and gut of the Consolidated Fund
of the Stale of Nagaland for the
Services of the financinl year 1975-76.

MR. CHAIRMAN:
is:

The yuvest.on

“That leave the gmanied to  in-
troduce a Bill to authorise payment
and appropriation of certain sum:
from and cul of the Consolidated
Fund of the State of Naugalund for
the services of the financial year
1975-76."

The motion was adupted.

SHRI PRANAB KUMAR MUKHER-
JEE: Sir, 1 introducet the Bill

1 heg to move*:y

“That the Bill to authorise pay-
ment and appropristion of certain

'Pub'li.s‘h:d in G;;nete ‘of India Exii‘l.mrd;;a-;;. Part fl, ;;ciion _2,
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tIntroduceq moved with the recommendation of the President,
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sums from and out of the Consoli-
dated Fund of the State of Naga-
land for the sarvices of the financial
year 1975-76, be taken into consi-
deration.”

MR, CHAIRMAN: The question is;

“That the Bill to authorise pay-
ment and appropriation of certaln
sums from and out of the Consoli-
dateq Fund of the State of Naga-
land for the services of the financial
year 1975-76, be taken into consi-
deration.”

The motion was adopted.

MR. CHAIRMAN: Now, we take
up clause by clause consideration.

The question is:

“That Clauses 2 and 3 ang the
Schedule stand part of the Bill."

The motion was adopted.

Clauses 2 and ¥ and the Scheduled
were added to the Bill,

MR. CHAIRMAN: The question is,

“That Clause 1, the Enaclng
Formula gnd the Title stand part of
the Bill"
The motion was adopted.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI PRANAB KUMAR MUKHER-
JEE: 1 move:

“That the Bill be passed.”
MR, CHAIRMAN: The question is;

“That the Bill be passed.”
The motion was ndopted,

17,02 b,

MOTION RE: ALLEGED VICTIMI-
SATION OF EMPLOYEES OF
COMPTROLLER AND AUDITOR

GENERAL
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